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INTRODUCTION

I, the Chairman, Committee on Public Undertakings (20162019) having

be€n authorised by the Committee to present the Repon on its behalf' prcs€nt this

69d Report on The Kera.la Water Authority based on the RePort of the

Comptroller and Auditor General of India for the year ended 3l March 2015

relating to the Public Sector Undertakings of the State of Kerala'

The aforesaid report ofthe ComPtroller and Auditor Gen€ral of India for the

year end€d 31 March 2015' was laid on the Table of the House on 2&'G2O16'

The consideration of the audit paragraphs included in this report and the

examination of the departmental witness in connection thereto was made by the

Committee on Public Undertakings constitutQd for the year 201G2019 on its

meetings held on l2-7-2O17 and 2-V2017.

This Report was csnsidered and aPprov€d by the Committee (201&2019) at

its meeting held on 19-62018.

The Committee places on record their appreciation for the assistance

rendered to them by the Accountant General (Audit), Kerala in the examination of

the Audit pamgraphs included in this Report'

The Committee wishes to exircss thanks to the officials of the Water

Resources Departrnent of the Government Secrctariat and The Kerala Water

Authority for th€ information solicited in connection with examination of the

subject. The Committee also wishes to thank in particular the Secrctaries to

Government Water Resources and Finance DePartments and the officials of the

Kerata Water Authority who appeared for evidence and assisted the Comminee by

placing their views b€fore it.

Thiruvananthapuram,
196 June, 2018.

C. DrvAKARAN,
Chairman,

Commiuee on Public Underukings.



REPORT

ON

THE TFnAla WATBR AUTHORTTY
AUDIT PARAGRAPH 4.5 and 4.U (201+tt

4.5 Incomplcto wator rupply rchcracc of Koralr Wator Autlority
4-5.1 Intoduction

The Kerakr Water Authority (KWA), established by the Government of
Kerala in April 1984, was entustcd with the responsibility of providing drinking
water to the entire State of Kerala. The major sources of funds for KWA were
grants from Government of Kerala (GOK) and Government of India (GOI), loans
from GOK and financial institutions and revenue collected for the supply of water
and sewerage charges.

Scrutiny of records of KWA as on 31" March 2015 revealed rhat work was
progressing on 269 Water Supply schemes (wSS) on which ( 3651.75 crore had
alrcady been incuned and werc awaiting completion. Financial assistance for these
WSS was provided by various agencies like the NABARD6T and JICA6, or by
inclusion in schemes like SAARK63, JNNURMn UIDSSMTIT, NRDWP6, erc.
This audit, covering lhe period 2010-2015, focused on incomplete WSS which
were financially assisted by NABARD and SAARK since implemcntation of WSS
with financial assisrance from tbe NRDWP, JNNIJRM, JICA and LJIDSSMI have
already bein covered in detail in prcvious Audit Reports. This audit exerci$e
attempts io analyse the reasons for inordinate delay in commissioning of such
essential WSS and to assess delay adributable to .non_compliarce of
ruleVprocedurcVguidelines laid down by Govemment/KWA.

63g

65

National Bank for Agriculhrr.l and Rual DlvelopEent
JapaD Ir emational Co-operation Ageaqr
Special Package Agairsi Reclsrion ill Kerdls
Jawharlal Nehru Nadooal U$an Rm.,\ral Mission
Ulban Inh:alrmctun DevelopD€nt for SDall and M€dium Towns
Nation l Rual DlDking Wbte. hograDde

1750/2018.
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4.5.2 Fiaancial rrristrtrco by NABARD aad Govoramolt of Korala
Financial assisrance was sanctioned by NABARD in four tranches during

September 2003 to December 20ll for implementing rural waer supply schemes.
The GOK also formulated a new project .Special package Against Recession in
Kerala' (SAARK) during 2009-10 and 201G11. The details are given below:

Trblc 4.8: Fiaaacial rssilt.lcc by NABARD aad GOK

(source : KWA)

Four WSS under NABARD & oine WSS undir SAARK
Flve WSS urder NABARD & seven WSS under SAA-RK

4,5.3 Statut of implcmoitstion

As of March 2015, 37 schemes (15 under NABARD and 22 under SAARK)
remained incomplete despirc incurring expenditure of I 470.21 crore. Audit
observed that while a further I3F WSS were cornpleted up to September 2015, it
was stated by KWA that major hurdles relating to l2o WSS wer€ cleared and that
the schemes-were likely to be completed shortly. As an audit paragraph on anr1:lTpt" WSS to Cheruthuruthy and Nedrrmpura liad already appeared in the
CAG's Repon for the ycar ended March 2014, this Audii focuseO on the
rcmaining 1l Sch€mes which also included a scheme rcmaining incomptete since
1997. Tbe expcnditure of the remaining 1l incomplete scheme-s gMarcn Z0lg is
given in Table 4.9.

68

(( in crore)

Source of
funds

Total No.
of

Schemes

Amount
sanctioned

No. of
incomplete
WSS as on

March
20t5

Expenditure
on incomplete

schemes as

on March
2015

Remarks

NABARD 47 537.02 l5 262.53 AII these

schemes

wcrc to be
completed

on or b€forc
March 2015

SAARK 25 342.47 22 207.68

Total 72 879.49 37 470.21
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Teble 4.91 Bxpoadituro ilcurrod oa 1l iacomploto lcbomcl u ol
March 2015

({ in crore)

r Source of

fund

No. of

Schemes

Expenditure

incurred prior to

inclusion under

NABARD/SAARK

Exp€nditure

incurred under

NABARD/SAARK

Total

Expenditure

NABARD f 57.93 57.93

SAARK 6 5.80 78.35 84.15

Totrl ll 5.E0 136.28 142,08

(source : KWA)

Audit Fildiags

Projects taken up with NABARD assistance were to be completed within

tv,o to th."" years as mentioned in the loan sanction orders' Worts sanctioned

under SAARK were to be ananged in such a way that the schemes would be

cornpleted within two years ftom the date of Technical Sanction (TS)' Audit

noticed that as on March 2015, completion of these schemcs was already delayed

by 24 to 48 months from the wgeted dates' Norms for timely acquisition of land

implementation of the procedural requirements' finalization of tendcrs and

obtaining permissions fmm various agencies/D€panments like Railway' PWD'

etc., wer€ not adhered to, due to which these sch€mes were still incomplete as

brought out below.

4.5.11 Schcmcr rcDrililg hconplcto duo to nol-eoquisitior of lald

TheKWAidentified,asearlyasin200l,non.availabilityofrcquiredlandas

the reason for delay in completion of schemes' The KWA' therefore' directed its

officers (July 2001 8nd SePtember 2008) not to tender any work unless the entire

land required for completion and commissioning of the scheme was in complete



physica.l possession of the Authorirv a,,,r.., ^L--
sancdoning the loan had 

"ro,u*ono' 

Audit observed that NABARD while

compretion of a[ processes ,n]ntttt"o 
that the state Government trtouto 

"n"*
crearances from the authoriti":luding 

land acquisition and obtai

compretion of projec.,. ouor, n' fono-* at the earl.iest 

"' ":r::;*:r:il
due to which three schemes ln"r,o,,""d 

that these orders were not complied with

as discussed below 
still remaining incomplete as of October 2015,

4.5.4.1 Comprchcurivc WSS to prroo.-r_uaruurur,'aariilil;i,i",iTl,'Jf"11l"i*'_Tiltagcrard

_ The WSS, taken up under S

ffi *t*I"..;hYlH:"fi ?ii,lH.ff T,##ffi :;:#
could not be ok"' "i;;;;;,lill,'l1 f**- out or this, three packagescr

Head Service ilff;;#fiavailabilitv of land for the construction of over
tt *u, 

"nuirug"d ;;;;ff;r: 
and Ground Level service Reservoirs (GLSR).

one oHSR * 
"r" or * 

"i "i 

would acquire 8l aresTo land for construcdon of
and parassala **io-ffi .""r"';:ui'3t 

ot*a Panchavah (Gps) in Kurarhoor
poozhikkunnu, 

";;;;;;ld.for 
consrrucrion of oHSRs and GLSR at

was not handed over to KWA *.3*fon*. 
It was seen that the required land

provide land for consrruction 
", 

,ltt"^l:i*" 
GPs having agreed (May 2008) to

*ro t"".n-roil;;'il.|In,,t|" oHSRs and GLSRs. Repeated reminders of
response from Gps. The,-o *"",1i.,11t]l-to 

provide tana raiteo ro elicir any
ror conshuction or.;;#;;U::1::::T;.riL:*'"ng rand by the KWA ,

. The Executive Engineer, K,
oDservation stuted that ,*o 

""ou,I.l-Te 
confirming (sepbmber 20lD audit

ffi l,:T:.Tl",li;ffi f #i:J:,:,i"fi :,i'ffi ,TJT,:ff 
,#i

ollow-up action was being hken.

8ffifr,i:;Hfiff

iiit$,!,is*-ririys'"*,.s:llw.r,mm:sr,**rm;One are = 0.0247 acre
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The reply failed to answer as.to why the possession of the required land was
not taken before commencement of the Scheme. The scheme which should have
betn completed by Novcmber 2011 tas remaining incompletc even as of Octobcr
2015, thereby denying potable water to 396870 benefrciaries. The expenditure of
t 56.67 crore incurred on the scheme (March 2015) rcmained unproductive.

4.5.4.2 SAARK Acoclcrrtcd Urbal Wator Supply Schcmcs (AI'WSS)
to Pudutkrd Ccalul Towl ia Tbri$ur Dirtrict

The AUWSS for Puduktad Census Tom slated for completion at an

estimated cost of { 1.37 crore was a combined scheme with the ARWSS?Ito
Parappukkara and adjoining villages with a common source, intakc well cum
pump house, raw water pumping main (RWPM) and wdter treatment plant (WTP)
and targeted to benefit !(2JQ2 beneficiaries. Audit noticed that all components

of the works were completed (December 2012) exc?t construction of WTP,
Pumping main, Service Reservoir, Gravity Main, gap conneption and river
crossing which could not be taken up due to non-availability of land for WTP and

storage tank.

GOK approved the scheme (September 2009) for funding its incomplete
components under SAARK. The work commenced in March 2010 with schedulcd .

.date <if completion fixed as June 2012. Audit noticed that other than erecting the
pump set at a cost of I 0.29 crore (February 20ll), non€ of the other pending

work were taken up since the Pudukkad GP had handed over only 20 cents of
land as against dle requirement of 30 cents, which was insuffrcient to construct the

civil structures. The incomplete works wcrc taken up under NABARD funding
sch€me (May 2014).

The failure of KWA to obtain additional l0 cents of land from the Grama
Panchayat necessicaled proposing changes (February 20lD to the design of WTP
and rcducing the capacity of the OHSR to accommodate the structurc within 20
cents of land provided by Grama Panchayat. The proposal was pending approval
from the MD, KWA (September 2015).

7L
72

Acceleraied Rural Wate. Supply Schue
ARWSS to Parappuk}ara and adjoinlng vi[ages - 81,250
AUWSS to Pudukkid tox'n villages - 15,mo
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The MD, KWA confirmed (January 2016) the audit findings and-srated that
the tendering process was in progress. Failure of KWA to comply with its own
instructions regarding obtaining and taking possession of requisite land before'
commencement of work resulted in the WSS remaining incomplete for at least six
years besides depriving 96,250 beneficiaries from obtaining the benefit of rhe
schemc.

4.5.4,3 Comprchcnrivo IVSS to P.llichdr Balaramapurarl rad
Vilavoorkkd Paachryrt! ia Thlruvraaathrp|lrtm District

The NABARD assisted comprehensive WSS was envisaged to provide
sufficient drinking water to thrce panchayaB viz., pallichal, Balaramapurarn and
Vilavoorkkal and also to ensure quality of waler. The scheme was partially
commissioned (July 2014).

Audit noticed tlat the construction of GLSR at poovada could not be taken
up due to failure of KWA to obiain possession of land from pallichal panchayat.

:Also, work on construction of OHSR Tank at Mottamoodu was stopped
consequent to a suit filed by a nearby resident citing reasons like Violation by
KWA of building rules, etc. The panially commissioned scheme, after incurring
expenditure of ? 20.96 crorc (March 2015), was curently ?rcviding (Novemb€r
20lt waterto a population of 9000 against envisaged population of l,lqEg7.

The MD, KWA admitted (January 2016) that lhe delay in completion of the
scheme was due to failure in handing over the siie for GLSR at poovada by the
Pallichal GP.

Failure of KWA to ensure possession of adequate land had rcsulted in tfuee
schemes remaining incomplete.

4,5,5 Tincly conplctiol of proccdursl rcquircmcnts

As per the terms and conditions for sanction of projeca under NABARD,
the State Covernment was to take all steps necessary to remove any legal or
procedural delays in the smooth implementadon of the projects. The Government
was also responsible for obtaining necessary clearances from the concemed
authorities at the earliest for timely completion of the sanction€d projects.



Permissions were rcquired to be obtained from the Public Works Dcpaiment

(PWD), the National Highway Authorities (NH)' t'ocal bodies and Railways for

iaying pipes through their land' Audit noticed that five schemes suffered due to

KWA's failure to obtain permissions from various agencies which resulted in

denial of potable water to the beneficiafies as explained below'

4.5.5.1 Pormirsio! for rord cutting '!d 
trll ctouing

NABARD-RDWSS to K8zhrttuttom Ortor Growth h

ThiruvanaathePurtD District

TheASfortheschemewasaccordedinAugust200sforcompletionby
31 March 2011. The disribution system was not comPleted 11": tn" failulE to

obtain road/rail cutting permission The KWA approached NH (June 2009) and

noiftuy uutf,o.iti"s (March 2010) seeking permission for road cutting and rail

crossing works. Audit noticed that while permission for road cutting was rcfused

iy the'Nll (May 2010) as land acquisition was in progress in the arca' the

P.il*"y. .ugg""t"d (May 2010) ro KWA to submit an alternate Proposal as they

were planning to construd an overbridge 8t the site proposed for laying pipelines'

ft" *utJ" expenditure of { 8'72 crore incurred on the incomplete scheme

was remaining unfruitfu l'

The MD, KwA stated (January 20lO that alternate arranggments to avolc

NlVrail crossings were being looked into'

Auditobservedthatfailuretoobtainnecessaryclear.ancesfromNH/Railways

resulrcd in failure to comPletc the scheme and rcsultant denial of potable water to

24,570 beneficiariet. 

"o.r'4.5.5.2 Pcrmiceioa for roed cultilg froo NH/PWD/Local

SAAR.K-AugDont&tioB of UWSST! to Ncyyattintara MuniciPrlity ir

ThlruvalaathaPur&m Dlstrict

TheASfortheschemewasaccordeddriringAugust200gforcompletionby
November 20U. The work was awarded to a contractor during November 2012'

The KWA approached NH/Municipal authorities for road cutting Pcrmission

73 Uftan \4tatei suPPlY kheme
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during March 2013 and *. Olrn, Seprember Z0l3 only. permission was
ll"j_rto 

(y^"T*, 2013) by rheNeiy",u"*" 
"""",o"i,iro ray disrributiontmes along l0 kms. of Munir

nro."*J,l.ouglr'";ffi;fjTt::lds .However' arter laving pipes in two
protest since the Karippara ;#fl,l.l'.:T *""::::.T.d!r,rj."#.:j: ill.',iwas the source of water for this disrriburion line;;;;" 

"irnpr","o tr*u_y2016). permission was atso refused feueu"t zora) 
,b; 

ff"ir"r.,i*,,", ,o, ,ouocurrmg as a proposal for four lan: r:1d *rU"ning *J'r""..rn Or"** andsuggested to lay pip€s simultane
not offer any response to u ,"u,lu-t't 

with the road widening work' The PwD did
for road cutting work. ihe \v".;t-:1t.1Yo 

(september 2013) seeking sancdon

o*;r.t-o*oi"*L..l";5rH:ll,I:',Tt".ffJr.T"1ff 
??;H:17

The MD, KWA replied (Ja
commissioning of Kalippara ,"n.Y?^-'oto,tat 

KwA was targeting for paftia.l

o".ot""o 
"tL """[tl'ul" ;illifiT#*llroad cuttins permission would

The reply of KWA was r

::::l-*crearancesu.,"*.0*o'j."lllo"'ji',"r:r.:1i.TTi..:";"JT,fi :contracbr, which was indicative ,

before shrting works 
ill-planning due to not obtaining permissions

NABARD RWss?. to Azlvittagcriri;;.;;1ff';,,fi11""t'* aad Kcezhattiasar

The AS for the work was accorded during August 200g. The work wascommcnced in March 20t0 with stipulared *" 
"? "".ipir,"" l" 

jirr-n 
,0,r.The scheme was panially commir

cwpMt ort* J"i *Lilffi't-tT""d. 
on 20 Julv 20t2 atter compterion of

'ransmission 
main from Mananakk,."ltllll l:-*** of lzying 2037 mel,es of

non_rcceipr or permr.,i"" ;;;;;*:"n[?ffS ;fr 
,":.r,:be compreted due to

3j".y;"::,"",-,1,3.f:,:* 2016) thar the NH road was undermaintenance contract of ttre pWf u,4. urc AttI road was under
would be obtained aft"."r-",",*j^."ITiJil and permission for road cuningwould be obtained after co.o,"uon or,nJol'i_;;"fil:

E-"i#[TiH?'#ffi"
74
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Audit observed tiat better co-ordination between NH and KWA could have

ensured timely permission for road culting prior to commencement of maintenance

work.

SAARK WSS to Ollur ard B.lsltrrni in lArirrur Dirtrict

The AS for the work was accorded during August 2009 and works w€re

scheduled to be compl€ted by June 2012. The scheme was targeted to provide
' drinking water to 92,794 beneficiaries. The CWPM and distribution systems were

not completed for want of road cutting permission from PWD. The KWA
approached PWD only during January 2014 for the purpose.

Lack of co-ordination between KWA and PWD resulted in non-obtaining of
road cutting sanction. Since the work relating to CWPM, distribution system and

OHSR was still incomplete, the scheme could not become operational Even after

incuning an expenditure of I 6.19 crorc.

The MD, KWA replied (January 2016) that road cutting permission was yet

to be rcceived.

4.5.5.3 Pornrirrioa for Rdl crorsilg

SAARK WSS to Forolc sld Krruvrnthuruthi villrgor il Kozhittodc
Dirtrict

The AS for the work was accorded during Novemb€r 2010 for completion

by 3l March 2013. The scheme was envisagcd to provide drinking water to

50,277 beneficiaries. The main feeder line from the OH tank had to cross the

railway line near Feroke railway station. A suitable location across railway track

at Feroke yard was identified by the Railways and KWA was directed (August

20ll) to submit the estimate of the work along with centage charges to Railways.

Though KWA submitted detailed c$timare for laying pipes across the rail*ay track

and rcmitted centage charges to Railways in August 2011, lhe Railways, aftcr a

lapse of thre€ years informed (Octobcr 2014) that it was not Permissiblc !o cross

the track at the proposcd point due to technical reasons and suggestcd shifting the

point of crossing to another location. Though KWA had agr€ed (Dccemb€r 2014)

to this proposal, no further progress was achieved in the matEr.

17s02018.
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Audit ob.served that the failure of KWA to lay the distribution line across therailway back had resulred il
residents of Feroke and Karu 

potable water not being made available to the

(March 2015) incurreo 
"" *" JA::T* IITIj; *ilr,illrure 

or ( 43 crore

The rcply of Execudve FnoinF., /c-_.^_
permission * *, ".*rrlii:*flT_,::Hft ,,"Tl".ifr Tr" ffi .T;obrain the same from Railwavs 

_before "o*"n""."n,-oi.i,irio"*"r, *" nno,KWA replied (January 20loi thar it was O"",O"o 
-,"'*o,r.later 

rrom gravity

l"oil{.*^ 
and the above scheme was in"rua"a in il"']t#Hun _d not in

The reply was not correc
2010) under SAAR*,, *"M;latils 

for the work was accorded (November

Thus delay in getting permission from the govemment depanmenB and other

::il:i.rfill'l*rnon-completion or rive schemes uno-tr'"'Jnenci*i". couru
'' 

4.5.6 Dclay ia finelization of toDdots

*"0";t"?'ffi.11'ffi:liff*T (Mav 2007)that in order ro avoid derav in
administrative .un"tion. furtfr"ri 

tild be tendcred within three weeks after gbtting

entue Endering process in ,rro' 
tn" *' KwA directed (June 2008) that thc

;",il:j:tr*1.l'*:"3,J"#"H"qJr{.'#,::;#:::y#""'}"#i:
from November 2009. Audit ."r,, 

ftose works taken up under SAARK with effect

#1fi ffi rffi i|#;:1;Fjiryffi ff '.':::ffil,:":nffJ,1l
4,5.6,I NABARD WSS to NrdEpuram, Kozhilrtodo Dirtrict

The AS for the scheme was
and the works werc b be 

"on 

u""ot* ounng AuSusr 2008 for t 10.63 crore

envisaged to providc ffi;'*::.,,rlr1ryilH:I"l?n:T,1 ;;
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RWPM'6, CWPM and Gravity main was lrst tend€red on 26 August 200g and
submitted to MD on 4 November 2008. The MD forwarded it to the Govemment
only on 24 January 2010. The Government ordered (31 January 20ll) to rctendcr
the work due to high rale quoted by the contractor. The estimate for the work was
rcvised based on SOR 2012 and retendered during Nov emtr;r 2012.

Delay in finalising the tender in the above instances further led to delays in
. finalising the t€nder (July 2014) for supply and erection of taruformer and allied
works by 69 months. The work remained incomplete leading to unfruitful
expenditure of { 4.63 fiore (March 2015).

. The MD, KWA accepted (January 2016) rhe audit observrtions and stat€d
that the transformer erection work was in progress.

4.5.6.2 NABARD-WSS to Kuttiytdl, Kozhlkodo Dirtrict
The AS fo1 the scheme was accorded during August 2008 for { 5.03 crore

and the works w€r€ to be completed on 3l March 2011. The work for RWPM,
CWPM and Gravity main was frsr tendered on 26 August 200E and submined to
MD on 4 November 2008, who forwarded it for submission to Covernment only
on 24 January 2010. The Government ordered (31 lanuary 2011) to ret€nder the
work due to high rate quoted by the contractor. The estimate for the work was

revised based on SOR 2010 and rctendered during January 2012.

Delay in finalising the tender in the above instances further resulted in delay
in finalising the tendcr (July 2014) of ['ansformer work (common component with
WSS to Nadapuran) by 69 months.

The MD, KWA, rivhile confirming (January 2016) the audit obs€rvations
stated that a.ll work except transformer. erection had been completed and the

scheme was commissioned by connecting to an existing scheme.

The reply, however, failed to explain rctention of tender at the office of the

frltO, fWa for 26 months which resulred in delay in finalization of t€rder and

escalation in costs, which calls for fixing of responsibility.

76 Ralv Wat€r hmping Main
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4.5.6.3 SAARK-RWSS to Bclnr rnrt .;:^:-:-- --!r,-Di.trict Bclur, ead adJoiniag yillsgo! in Kasergod

The AS for the scheme was accorded during February 20ll for completionby March 2013 at an estimaled 
-:o:t 

of I tz crorel The #;" ;^ envisaged toprovide drinking water to 35,55E 
-ben"n"i_i"r. 

i"J,r'i;;;" for rhe work
::-,::*ojl g"_""ef Engineer (Northl on zr auguriibr"ili. srx montrrs arterrssuancc of AS. Tender for th
resulted in a detay or ro,"",r,."r#11"11"Tl"i1t""11"? Julv 2012. rhis had

Thc KWA could not finalise the.tender for ercction of centrifugal pump setseveh after inviting Endcrs four times due to lack 
"rr**"r". nr. ,ad resulred in

fjl_:.lli.lg:nder of pump sers-byta nonths. Til-wo; r".uinra in"ornpr"t"readrng to unfruitful expenditure of I I l.23 crore.

The MD, KWA reptied (January.20t6) that rates for these pump sets fixedby KWA in 20ll had not been revised. m" f"* o", n*"d'lni lrnr"n, nno.,conditions regarding warranry, erc., had resutJ in-i_ii""#riaifficulr ro gercompeddve bidders for centrifugal pump set.

t" ""ifr:[:#5]*:: 
rectirv thc identined problems had resulr€d in irs inabirity

The delay in tenderins had rcsulted in the timelines set by NABARD andKWA for completion of WS-S redundant.

4.5.7 Coaclusioa

The KWA had failed in obt
cutting/rail oossing besides d*ljli 

nTe3": free land' permissions for road

noncompretion/prart, _..*.",iflJ::, i;:ilTlrr:r;l::[, ;j::_lil*l;the schemes rcsulred in blockins otfunds ," ;" ;";;;'; ffi,"-r" *,*,denying porable water ro, rhe urleted poputation 
"r i:il"u, rn .".pect of eighrschemes which remain incomplet-e llanuary 2016).

4.ll Avoidable expenditure on e_r.Authorjtv _tocutement seryices incurred by Kerala Water

Kcralr Watcr Authoritvt r'42 croro t';;;;ililt ::::I1 3 avoidablc oxpoadituro or
."."i* ;;;;;;1;,s]i]#:ff'r:[*t":c o-tcldorins/c'procurcmont
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The Kerala Water Authority (KwA) executed an agreem€nl with Karnstaka

State Electronics Development Corporation (KEONICS) @ecember 2008) for

publishing tender notices in the portal, uploading tender documents to thc

e-tendering site and assi3ting in contractor enrolment, bid submissibn and bid

opening fnder the internet based tendering system. The contract was extended

from February 2009 to January 2010 (one year), February 2010 to January 2012

(two years) and February 2012 to January 2015 (three ycars) and further extend€d

till 3l July 2015.

Meanwhile, Kerala was select€d (June 2008) as one of the pilot States for

implementation of e-Government Procurement (e-GP), a Mission Mode Project

under National e-Governance Plan of Govemment of India (GOI). The project

aimed at enhancement of ransParency and efficiency in public procur€mcnl

activities and monitoring on real time basis. Subsequently, GOI informed that a

standardised e-procurement system which was ftee for all departments and

organizations under GOK was planned to be implcmented using the e-procurement

solution (GePNIC) developed bi National Informatics Cenre (NIC). GOK

recognising the benefitst? to accrue out of the implementation of e-GP project

directed (June 2011) all State Governm€nt dePartments to adoPt the above 6ystem.

It was atso stated that tho6e departments which had adopted a H party solution

were to migrate to the GePMC solution as and when it was operational' GOK

issued directions (December 2011) for implementation of the project and scl€cted

fourr departments for inclusion in the Pilot phase of the Prcject. The system was

to bc rolled out to other govemment departments across the State on successful

completion of pilot phase.

The free e-GP project became operational in thc State on 7 December 2011'

Audit noticed that KwA, instead of migrating to e-GP, ext€nded its contract with

KEONICS for a further Period of three years ftom February 2012 to January 2015'

KWA had incurred an expenditur€ of t 31.42 crore being charges for servicc

corlDlete Droi€ct cosr rjvill be bom€ by @l for two Jreals' necestary back-€nd brrdware and

softtr"t ti Ui insU"a and Daintlnanct of dr Ndional Dala CerEt by MCSI, q5boEization of
e-DroctFment solutiott by Mc as per the stales rqubemedts, Manpov/€r for fairing and hatd

holdiaS suppon to be provided by enpanelled agenct6 of NICSI and CenEal help dcsk fa'iliti's
by Ntcsl for phooFc-Eatl $Pporl.
hrblic \4bd6, Vhter R.soutl€6,Ita[spon and Police D€partdenB
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provided by KEONICS during the period May 2013 to May 2015. Meanwhile, rheDepartmenb of pubtic Works, Transport, police and Iigation 1unoe, Water
Resources Departrnent) implemened 

"-Cp 
Au.ing O"""_i", 20ll to Ocrober

24t3.

The reluctance of KwA to migra,e.to e-Gp and decision to contlnue withKEONICS is evident from the fact that it had sought (July 2013) the remarks ofthe Kerala Stare Information 
l1lli"ry Uission <rSnlO for continuing O"usage of e-Tendering portat of KEoNICS. KWA was advised by KSrrM toreduce the exposure to the e_Tendering system of lvrs. KEOMCS and adopt theGePNIC solution of GOK in a phased manner. Aud.it noted that despite GOK

. setting deadline to migrat€ to e_Gp, no steps were initiated by KWa until august2014 when the High Level Committee of KWA decided a .O*n ,n" features ofGePNIC solution from MC. Jusrification was lacking on rh" ;; of KWA forextending the contract with KEONICS for a further period of'three years from2Ol2 to 2015 when the free e_Gp service offered by GOK *^ fun"tiona fro.December 2011.

To enable smooth transition to CepMC solution, KWA could have extendedits contract with KEONICS for one year 2012-t3, insteaa of three years(2012-201r. Due to its laxiry in taking effecrive steps,";rO* ro O" t 
" "-Cpsolution offered by GoK and the inexplicabte 

"*tension 

'or - 

"ono*, *r*KEOMCS for three years, KWA incurred an avoidable 
"***,*." of 7 1.42crore during the period 20112015.

The Secr€tary, Water Reso
the covernmenr o,.d", .r r""; ;;T,jflilff::,':::l :f,:ffi,:[?j1:. KWA in Ocbber 2012 by which time exbnsion of *ort orOo t ra;;a, ;;given ro KEoNIcs for rhree years and agreemenr execubd l" ;J;;, 2012. tt wasalso stated that NIC portal was then in its primitive form ana Oat-fWa naa sinci

#Ij::":: 
to e_cp for e_lenderins in June 2015 arter ascertaining its

The reply of the Secretary is contrary to the facts since GOK, as early as inJune 2011, besides direrting ell covernment O.p*r"no,o iJopt e-cp Systemalso ordered all those departmenB using third party solutions to. aig""t" to th"



15

e-GP. Moreover, Water Resources Department was i&ntified bi GOK in

December 20ll as one of the four departmen-ts for inclusion in the pilot phase of

the proj€ct with the Secretary nominated as a member of core committce for

implementation of the project. Hence, the Secretary was aware of the e-GP

solution offered by GOK when KWA dccided to extend its contract with

KEONICS for a further pcriod of threc years ftort 2012. The cont€ntion of the

Secretary that the e-GP portal was in primitive mode was also misleading in view

of the fact that while final extension of contract with KEONICS was made in

August 2012, KWA decided to obtain the features ofe-GP solution only in August

20t4.

[Audit paragaphs 4.5 and 4.ll contained in the RePort of the Comptroll€r

and Auditor General of India for the year ended 3l March, 2015 (General and

Social Sector)l

Dircusrioa rod FildiDgt of thc Conrittoc

l. The Committee was p€rturbed to notc that the main audit objection about

Kerala Water Authority is its inefficiency in commissioning Water Supply

Schemes (WSS) in a time bound manner, even though these schernes were

financially assisted by many national agcncies likc NABARD, nCA, SAARK

JNNIJRM, I.JIDSSMT etc.

2. The Comminee observed that as on March 2015 comPletion of the

'schemes under NABARD and SAARK was delayed by 241o 48 months from the

targeted dates and were still incomplet€, violating the conditions for financial

assistance that the projerts should be completed within two years. The Committee

was astonished to note that there were 269 incomplete WSS on which ( 3651.75

crore had already been incurred.

3. The Committee found that non availability qf required land caused the

delay in the completion of schemes of Water Authority and three schemes were

. remaining incomplete as on October 2015 due to non compliance of the norms of

NABARD and sought explanation from the Secretary, Water Resources

Depafiment.
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4' The secretary, water Resourc€s Department admitted the above
menfoned faults pointed out by the Commi$ee and confessed that indisciplined
and improper way of functioning in the past has had an impact on the
performarrce, efficiency and rcvenue of Kerala Water Authority. She explained
that at prcsent they werc focussing on instalration of production component first,
and then proceed for distribution and therefore have adopted a project
Management Schedule for organized project implementation, so as to complete the
work in time. She added that Kera-la Water Authority have negotiated purchases
ro ensure availability of Iand. She further explained that they were trying to
rcduce the tender cyile and the delay in gctting permissions to roaO cutting and
rail crossing to bnsure that the project Management Schedure was fonowed. The
witness assured the Committee that they are trying th6ir best to perform better by
taking up developmental works maintenance, regular operation, ,"uenue colrection
etc. with thcir existing capacity.

5. The Committee enquired about the loans and financial assisance avarled
by KWA from various financial agencies and also about the financial expenditure
of various schemes of Kerala Water Aufhority. The Secretary, Water Resources
Department responded that they have already collected all the ne€ded information
regarding the schemes assisted by NABARD and NRDWp.

6. The Comnittee was disappointed to note that an extra expenditure of
mor€ than { 5 crore and ( l0 crore has been seen incurred for various schemes
without commissioning the schemes thereby denying potable water to 39,6g70
beneficieries. The Commi$ee seriously viewed,this as a grave offence and an
instanc€ of financial mismanagement and severely criticized the incapable
financial management of Kerala Water Authority.

7. To the query of the Commi ee rcgarding sanction of rail crossing, the

fyt"V t"pi"a thar they had been approaching the railway authorities since
2008 but railway was not considering requests of Kerala Water Authority. The
Committee severely criticized the Kerala Water Authority f", 

"", ;;";;;feasibiiity study and ensuring the rclated resources before taking upa pro1ecr.
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8. The Committee criticized the Water Authority for its recurring practice
of not commissioning projectr in tim€ and disorganized methodology in .

implementing schemes and rcmarked that KWA declares schemes without
conducting feasibitity study on various aspecrs including availability of land and
water lesourcesl there by investing hug€ amounts unfruitfully to implement the .

schemes witbout prior approval, for road cutting and rail crossing l,rom pWD and
Railways. The Committee vehemently criticized Kerala Water Authority for its
failurc in acquisition of adequate land resulting in the three schemes remarning
incomplete and remarked that inspite of adequate staff pattern, the functioning of
KWA is not up to the mark. The Committee strongly cond;mned rhe
irresponsibility and indiscipline that has been prevailing in the functioning of
KWA.

9. The Committee was perturbed to note that Kcrala Water Authority
incuned an expenditurc of { 142.0g crore on tl incomplete Water Supply
Schemes having financial assistance from NABARD & SAARK, as on March
2015. The Committee noticed rhat as per the norms, the Water Supply projects
with NABARD & SAARK assistance w€rc to be completed within 2 years from
the dale of Terminal Sanction, but these schemes wcre delayed by 24 to 4g
months from the targeted date. The Committee leamed that these projects were
being prolonged even after availing loan from NABARD and lambasted the
lethargic attitude followed by Kerala Water Authority in providing potable water
facility to rhe public. The Committee sought the reason fdr such inordinate delay
in completing pmjects and enquired wh€ther there was deanb of technicar staff or
lack of sufficient fund which hinders the completion of the said schemes. The
Managing Director replied that Kerala Water Authority was successful in
completing many of its schemes on time, but some schemes got prolong€d due to
delay in obtaining sanctions for road cutting and rail crossing and delay in timely
acquisition .of land ee. which was not under the control of Keraia Waer
Authority. The Committe€ blamed thc offrcials of Kerala Watcr Authoritv for
dereliction of duty.

10. The Committee enquired about thc delay in completion of WSS du€ to
non-acquisition of land. The Maaaging Director replied that almost all works had

175{y2018.
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been complet€d panially or fully. The Committee noted that three Schemes two in
Thiruvananthapuram district and one in Tbrissur district were still rdmaining
incohplete due to non-acquisition of required land and sought explanation for the
delay.

ll. The witness stated that out of 44 packages of works 34 had been
approved. She explained that by reducing tetrder cycle and by conducting pre bid
meeting, Wdter Authority was trying to attract the conEactors and were trying
theL b€st to complere the projecs in time. She added that they had appointed

. rctired Tahsildars for land acquisition pmcess. The Committee opined that
appointing Tahsilda* who are continuing in service would be more effective than
Erpointing retired offi cers.

12. Expressing its dissatisfaction over the inordinale delay in completing
projects, the Commitlee was appalled to see that people were facing difficulties in
getting drinking water in the recent drought and Kerala Water Authority failed to
raise to the occasion. It remarked that tbere app€aftd to be deliberarc delay on the
Part of Kerala Water Authority in not completing the works which were neanng
completion.

13. The Committee enquircd about the functions of the Committee formed
with District Collector as Chairman and officials of Electricity Board, Water
Authority officials and BSNL officials as members. The Secretary responded that
the above said committee only gran* permission, but lhey don,r check the cost of
work demanded by.pWD which varies region wise.

14. The Committee enquircd about the possibiliry of adopting push and. pull
technology in Kerala Water Authority projecrs. Tbe witness replied that this
technology was compamtively expensive and could not be applied for pipe,s with
larger diameler.

15. The Committee noted that a delay of 4g to 69 months was seen occured
in finalising the tenders as against 60 days prescribed by Government resulting in
delay in completion of three WSS in Kozhikode and Kasargod distncts, under
NABARD and SAARK assistance.
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16. The Committee leamed that due to delay in finalization.of tender, WSS

to Nadapuram and Kuniyadi, Kozhikode District under NABARD assistance was

delayed by 69 months leading to an unfruifr.rl expenditure of t 4.63 cror€, and

delay of 48 months in WSS to B€lur, Kasargod Distsict under SAARK resulting

in;an unfruitful expenditure of ( 11.23 cmre. The Committee strongly criticized

the languid nature of Kerala Water Authority in completing the above nentioned

schemes.

17. The witness admitted the fault and stated that stdct directions has now

been issred to the officials of 'Watcr Authority to avoid the delay in tender

process. She further explained that the tenders below I 5 crore were to be

finalized by Regional Chief Engineer and those abov€ ( 5 crore were forwarded to

Govemment. The witness then elaborated the tcndering process and the time taken

to carry out the process in each level of tender. She added that inorder to minimiz€

the delay, a new efficient team of officers have been authorized. To a query of the

Committee the Managing director replied that out of 47 schemes mentioned in

the audit rcport, 40 have been fully commissioned and 6 out of remaining 7 had

been partially commissioned. The Committee expressed its strong discontent with

the reply of the wiiness.

18. The Committee pointed out that the delay in tender procedure was due to

the deferment of tender for the expected bidder. The Committe€ also opined that

any loss incurred due to price escalation could be realized from the responsible

officers.

Rcconncndationr

19. The Conmittee rccommends to constitute a high level committee with

Chief Secretary as Chairman and Secrctary, Public Works Departrnenf and Water

Resources and Railway Divisional Manager and representatives of BSNL as its

members, to monitor and to review th€ Water SuPPly Scherne already implemented

and those which are proposed to be executed by the authority and to take

appropriate decision for removing hurdles sucb as road cutting and land acquisition

so as to complete the projects in time.
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20. The Comminee suggests that the prqrosed high level committee should be
in a. dccentralized manner and should be in a 2 tier system with District Collebtor as
Chairman of the District I€vel Committee and Chief Secretary as Chairman of the
Statc Irvel Committe€. It insists that the high level committee should be formed
immediately and should assess the total projects of Kcrala Water Authority, their
cost ard present stage of projects and should m€et regularly.

21. The Committee recommends that r€gional neetings should be convened
with the panicipation of people's representatives for evaluati-ng the present srage of
the ongoing projects.

22. The Comminee obse

consuming and sussesrs 
"", 

o:;: ffi,hrJffil 
"TrH: #::'#:ili"::;

officers from revenue and survey departments on deputation basis for the purpose.
The Committe€ insists that availability of land as wel as required fund should be
ensured for land acquisition before the initiation of schemes.

23. The Committee asked for a debiled rcport on the Water Supply Schemes'' of Klrah Wat€r Authcity including present stage of ongoing warer Supply
Schernes, and thc number of pending schemcs out of wnicn frow inany of rhem to
be commissioned and the number of delayed projects.

. 24. The Committes directs to furnish a detailed report rcgarding the teason fof
the delay in completing the various water supply schemes assisted by NABARD
and SAARK and their present strtus. The Committee insists that Kerala Water
Authority should strictly comply with the norms in the loan sanctionlng orders of
NABARD and SAARK.

25. The Commifiee directs that Kerala Waler Authorify shou,ld ensure all the
necessary rEquir€mcnb h(e availability of land, permission to raiuroad cuttings etc.
before proceeding for implementations of Water Supply Schemes.

26. The Committee wants ro be fumished with an explanation lbr the delay in' finalization of tenders in Water Suppty Schcrnes to Na<lapuram anrl Kuttiyadi,
Kozhikode District under NABARD assistance and Water Supply Schemes toBelur, Kasargod District under SAARK along with prasent status Jthe schemes.



2l

2?. The Committee directs to exarnine the possibility of making use of puslt

and pull technology in Water SuPply Schemes of Kerala Water Authsity in

appropriate arcas.

28. The Committee exhorts to avoid delibente delay on the part of Kerala

water Authority in completing the works of schemes which were nearing

completion and to Provide Potable water to its consumers' The committee

recommends that Kerala Water Authority should rise to the occasion and strengthen

its internal mechanism to tackle water supply crisis.

29. The Committec wants to be infqmed of the details of the alternate

arangements including its Present status put forward by Kerala Water Authority in

ord€r to avoid National Highway/Rail cuttings in implementing the Water Supply

SySIem-NABARD-RDWSS to Kazhakkuttam.

30. The Committee vehemently criticizes the laxity of KWA in taking

effective steps to switch over to the free c-GP solution ofroed by Govemment of

Kerala rather than adhering to the agreements with KEONICS (Kamataka State

Electsonics Development Corporation), therc by incurring an expenditure of ( l'42

crore to the state exchequer. Th€ Commin€c suspects vested interest behind this

and demands to fumish a detailed rePort on this' The Committee rccommends to

take stringent disciplinary action against the defaulten'

31. The Committ€e expresscs its strong displcasure over WRD and Kerala

water Authority f6 nor furdishing the RMT slatcmenls on the audit objection rclating

o para 4.5 and 4.ll contained in the audit Repoft (20f4:lt till date even aftet the

assurance given by the Secretary, Kerala Water Resources Departnent beforc the

CorDmittee that it will be furnished within one week The Committee frnds that

even after sending repeated reminders RMT statements are not furnished till date'

The Committee wants to take action against the resPonsible officials for dereliction

of duty.

32. The Committee uges ftat there should be a co-ordination'btween the

works of Public Works Department and Kerala Water Authority for the smooth

implementation of proJe.ts inord€r to avoid inordinate delay' The Committee

.uig".t" to solve the problems r€lating to road cutting and pipe fitting bctween

puilic Works Department and Kerala water Authority by healthy co-opcration and

timely co-ordination.
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33. The Committee wants to know the present status of the Accelerated Urban
Water Supply Schemes to pudukkad, Thrissur District una Cornpr"t 

"n.iu" 
Wuto

Supply Schemes to Parassala, Marukil Villages and pallicha.l, Balaramapuram andVilavoorkal Panchayaths of Thiruvananthapuram Disfict.

Thiruvananthapuram,
l9d June, 2018.

C. DTvAKARAN,
Chairman,

Committee on public undenakings.
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APPENDX I

SUMMARY OF MAIN CONCLUSIONS / RECOMMBNDATIONS

ConclusionVRecommendations

imDlemented and those which are proposed to

executed by the authority and to take aPpropnate

decision for removing hurdles such as road

and land acquisition so as to complete the projects in

time.

The Committee recommends to constitute a high level

committee with Chief Sectetary as ChliJman

Secrctary, Public Works DeParfnent and Water

Resources and Railway Divisional Manager

reprcsentadves of BSNL as its membcrs' to monitor

and to review the Wat€r Supply Schemc already

Water

Resources

Department

The Committe€ suggesb that the ProPosed high level

commitlee should be in a decentralized manner and

should be in a 2 tier system with District Colledtr as

Chairman of the District Level Committee and

Secretary as Chairman of the Siate kvel Committ€e'

It insists that. the high level committee should be

formed immediately and should assess the total

projecrs of Kerals Water Authority' their cost and

present stage of projects and should meet rcgulady'

Water

Resources

Depattrnent

The Committee recommends that regional meetings

should be convened with the participation of people's

representatives for evaluating the present sbge or

ongoing Projects.

Water

Resoutces

Department
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Water

Resources

Department

The committee observes thar ,r," pr*._, 
"i r""J

acquisition is time consuming and suggests that
w-ater Authority should appoini adequare numb€r of
lflicers. 

from revenue and survey departrnents oDq€puuluon basis for the purpose. The Committee
insists. that availability of lanj as wefl as required
fund should be ensured for land acquisitign before the
Inrltatton of schemes.

Wat€r

Rcsources

Depanment

The CommitEe asked for a deailed report on the
y:::,-lueety Schemes of Kerata warer Aurhority

:1"J:1T-r 
o':'".", stas€ of onsoins *;-;;;;;

Jcnem€s, and the number of pending schemes oua of
wnrch how many of them to be commissioned and the
number of delayed projects.

. Water

Resources

Depanment

The qommittee directs to fumish a deraited report

:jflg "" 
reasor for the detay in compteting thevar.rolt. water supply schemes assisreO by NABARD

and SAARK ard rhel presenr satus. The a;;;
insisrs that Kerala Watcr Authority should strictlycom?ly with the norms in the loan sanctloning orders

Water

Resources

Departrn€nt

The 
.Commitee 

direch thar f"r"tu Wat", Authority

ili*l ..:^*: aI the necessary requnenrenb tike._""r:O-Unt of land, p€rmission to raiUroad cuttings
etc. before procecding for irnplementations of WaterSupply Schemes.

Water

Resources

Depafirnent

Tfr: Co.mni[ee wants to be fumished with an

:jljl:,a".ri *" detay in finalizarron of renders inWat€r Supply Schemcs to Nadapuram ano funiyadi,
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2 J

Kozhikode District under NABARD assistance and

Water Supply Schemes to Belur, Kasargod District

under SAARK along with present status of the

schemes,

9 27 Water

Resources

Departnent

The Committee directs to examine the possibility of

making use of push and pull t€chnology in Water

Supply Schemes of Kerala Water Authority in

eppropriate areas.

10 28 Water

Resqurces

Department

The Committee exhons to avoid deliberate delay on

the part of Kerala Water Authority in completing the

works of schemes which were nearing completion and

to provide potable wat€r to its consumers. The

Cornmittee rccommends that Kerala Water Authority

strould rise to the occasion and strengthn its itrtemal

mechanism !o tackle water supPly crisis

1l 29 Water

Resources

Department

The Committee wants !o be infcmed of the details of

the altemate arangements including its pr€sent stsirs

put forward by Koala Water Authority in ordef to

avoid National Highway/Rail cuttings in implementing

the water supply system-NABARD-RDWSS to

Kazhakkuttam.

12 30 Water

Resources

Department

The Committee vehemently criticizes the laxity of

KWA in taking effective stePs to switch over to the

fr€e e-GP solution offered by Government of Keralt

ralher than adhcring to the agreements with

KEONICS (Kamataka State Electronics DeveloPment

Corporation), there by incuning an exP€ndihrc of

{ 1.42 crore to the state exchequer. The Committee

17502018.
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suspects vested interest behind this and demands io
fumish a derailed r€port on this. The Committe€
recommends to take sfingent disciplinary action
against the defaulters.

Waler
Resouces

D€partrnent

The Committe€ expresses its strorg displeasure over

YP :d Kerala Watcr Authority for not fumishing
the RMT srat€menb on the audir objecrion relating tJ
para 4.5 and 4.ll contained in the audit ReDon
(201415) till dale even after the assurance grven by
the Secretary, Kerala Water Resources Department
befor€ the Committe€ that it wiu be furnished wirhin
one week. The Comminee finds that even
sending repeated rcminders RMT sarements are not
fumished till date. The Commitree wants to take
action against the responsible officials for dereliction
ofduty.

Wat€r

Resources

Department

The Committee urges that there should be a
co-ordination between the works of public Works
Depaffnent and Kerala Water Authority for the
smooth implemenhtion of projects inorder to avoid
inordinaF delay. The Commiatee suggests to solve
the problems relating to road cutting and pipe fining
between Public Works Department and Kerala Water
Authoriry by healthy co-operation and timely cc-
ordination.

Water
Resources

Departm€nt

The Committee wants to know the pr€sent status of
thc_ Accel€rated Urban Water Supply Schemes to

r',Vat€r Supply Schemes to parassala, Marukil Villages
and Pallichal, Balaramapuram and Vilavoorkal

Pudukkad, Thrissur District and

Panchayaths of Thiruvananthapuram District.
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